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able to provide a living wage to all workers, 
and we have not yet been able to ensure that 
our workers have a it standard of life. But 
still, as I said earlier, much has been done. 
And whatever has been done as well as the 
constitutional provisions that we have are 
due to our own leaders like Pandit 
Jawaharlal Nehru and Mrs. Indira Gandhi, 
and we have been able to serve the workers 
to a great extent. Both Pt. Jawaharlal Nehru 
and Mrs. Indira Gandhi were born 
socialists. And both of them were totally 
against exploitation of man by man, 
especially the exploitation of our toiling 
masses. And that is why so much has been 
done since independence to improve the lot 
of our workers. 

Sir, as regards the views of Pt. Nehru, I 
must quote from one of his speeches. This 
particular speech I am quoting from was 
delivered in a meeting of the Central 
Council for Local Self-Government held on 
6th September, 1963, that is a few months 
before his death.    I quote: 

"We say that our aim is a socialist pattern 
of society. That is no doubt our aim. And 
that is the only aim which ultimately any 
civilised society must have. It is not the 
dogmatic socialism but something which 
affects the whole community, helps all the 
people in tlie country to raise their level of 
living and reduces the big differences, that 
may exist. Today, there is in India a certain 
vulgarity about the differences in its 
standards. • There are the very well to do 
and.the very poor. It is inherent in the cir-
cumstances. You cannot get rid of that by 
simply cutting off the heads of tall people. 
You want people to grow. You do not want 
to shorten all of them." 

Similarly, speaking in the Lok Sabha on the 
22nd August, 1963, Pandit Nehru said, and 
I quote: 

"We   want   real   freedom.    Real 
freedom is not merely political free- 

dom. Itis economic freedom in two senses. 
One is that you do not have to rely on 
other countries. You are friends with them. 
You take their help. But you are not 
dependent on them to carry on either for 
defence or anything else. And the second 
sense of freedom is tlie economic freedom 
for the vast masses of our country, their 
having higher standard of living, by 
putting an end in stages if you like, to 
gross differences in wealth and 
opportunities." 

Thus it would be seen tliat whatever has 
been provided in article 43 of the 
Constitution or by way of Fundamental 
Rights in the Constitution, behind that was 
the thinking of our leaders like Pandit 
Nehru, who had a definite commitment to 
the society, a definite commitment to the 
people and who were committed to raise 
their standard of living as much as possible 
and as early as possible. 

Nehru was no doubt among the first few 
Indians who fought for the stoppage: of 
exploitation of our farmers, for doing away 
with the exploitation of landless labour and 
also the industrial workers. We should not 
forget that he had been the President of the 
A.I.T.U.C. also once upon a time and the 
INTUC also. However, it was left to Mrs. 
Gandhi to insert the word "socialist" in the 
Preamble of our Constitution and when Mrs. 
Gandhi wanted to insert the word 'socialist' 
in the Preamble of our Constitution, so 
many leaders of our opposition pai ties 
opposed it, that it should not be done. And 
yet she got it done and the Parliament 
passed that amendment. Mrs. Gandhi herself 
was so much concerned about the plight of 
the agricultural labour and the miserable 
condition of the bonded labour that she 
assigned them the fifth and the sixth 
positions ir. her new 20-point programme 
that was announced in 1982. She wanted 
proper ei .force-I of the Minimum Wages 
for Agricultural Labour and ti  freedom 
bilitation of the bonded labour. 
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number of workers, for example, the wage 
limit of Rs. iooo per month for coverage 
under Workman's Compensation Act was 
dispensed with totally and all workers 
engaged in hazardous jobs were covered 
under the Act; also for purposes of coverage 
under the Payment of gratuity Act 
andEmploye-es State Insurance Act, the 
wage limit of Rs. iooo was raised to Rs. 1600 
per month. The ESI Act was made applicable 
to 31,000 additional employees working at 
27 new centres; the benefits of Provident 
Fund Act were extended to two lakh 
additional workers in the country. In 1985, in 
the first year ofthe Seventh Plan, the limit of 
Rs. 1600 was further raised to Rs. 2500. 
Under the employees' family pension 
scheme, increases ranging from Rs. 60 to Rs. 
90 per month Were given to workers' 
families. The amount of minimum family 
pension was raised from Rs. 66 per month to 
Rs. 126 per month. 

During the Sixtk Plan period, the 
Emigration Act of 1922 was replaced by a 
new emigration Act, 1983. This Act and the 
rules made there under have given greater 
protection to our workers employed in other 
countries. In accordance with our 
Government's policy to encourage 
participation of workersin management, a 
new scheme was introduced in December, 
1983 for ensuring workers' participation in 
different public sector undertakings. This 
scheme provided for their participation it all 
levels, at the shop level, at the plant level and 
at the Board level. In the Labour Ministry, a 
tripartite committee has also been set up to 
review the working and monitor the 
implementation ofthe scheme. Also the 
Labour Ministry has a monitoring unit to 
monitor labour relations in the country. It 
also monitors the implementation of the law 
in regard to minimum wages and the revision 
of minimum wages of agricultural workers. 
The Ministry has formulated a Centrally-
sponsored scheme for gi ving adequate funds 
to some States like Madhya Pradesh, 
Rajasthan, Orissa. Manipur, for proper 
implementatior of the law   in regard  to 
minimurr 

wages. This scheme, infact, needs to be 
extended to other States as well. 

As regards labour relations, from the 
report of the Labour Ministry for the year 
1985, it will be seen that it is constantly 
improving. For example, in the year 1984, 
the number of mandays lost due to strikes 
and lock-outs was 56.03 million. In 1985, up 
to November, the. number of mandays lost 
due to strikes and lock-outs was 2721 
million. Obviously, there has been 33 a 
percent reduction in the number of mandays 
lost due to strikes and lock-outs. This 33 per 
cent reduction is reflected in the number of 
strikes and lock-outs reported in 1984 and 
1985. In 1984, the number was 2,094 and in 
1985, the number was 1,413, up to the month 
of November. 

SHRI K. MOHANAN (Kerala): Does it 
include the textile strike in Bombay? 

SHRI PN. SUKUL:   It does not. But this 
was a special case.   Do you think the strike is 
still continuing? Why should you be 
confused? 

SHRI K. MOHANAN: Technically, it is 
continuing. 

SHRI P.N. SUKUL: Datta Samant is 
sitting there. You go and ask him whether it 
is continuing or it is not continuing. 

Sir, the Central industrial relations 
machinery was able to resolve disputes and 
avert strikes and lock-outs in so many 
establishments including the Bombay Port, 
the Food Corporation of India at Bombay, 
the postal department, the telephones 
department and many other establishments. 

Sir, in the year 1978-79, the Labour 
Ministry had sanctioned a centrally-
sponsored scheme for the identification and 
rehabilitation of bonded labour in the 
country. And this scheme envisaged the 
sharing of the expenditure on a 50:50 basis 
between the State Governments concerned 
and the Government of India. It is, however, 
rather regrettable that the State Governments 
who admitted that there were bonded labour 
in their States are 



 

not working as much as they should have. 
Even identification has become a problem and 
now they do not want to  admit that so many 
have been identified or so many have to be re-
habilitated.    In this connection, the funds 
provided for the purpose in the Budget in the 
last year or year before last have never been 
fully utilized.    I mean, the 50 per cent, share 
of tlie Government of India that was offered 
to them was not utilised and it is really a sad 
state of affairs.    Against a target of 
rehabilitation   of  30593   bonded labourers in 
1985-86 the State Governments concerned 
have been  able to rehabilitate only 9463 till 
Decem! 1985.   As per reports received from 
the States the total number of bonded 
labourers identified and freed as on 31st    
December,    1985,    comes    to 1,93,197.    
Out of this number that they   have   
rehabilitated   comes   to 1,46,230.    It means 
46,967   labourers identified and freed are yet 
to be rehabilitated.   That is why I said that the 
State Governments must be more concerned 
about the welfare of the bonded labour.   They 
should to utilise the funds that are offered by 
the Government of India for the purpose. 
Identification and rehabilitation ofthe bonded 
labour must be done in the right earnest and 
only then the purpose of providing it in the 
20-point programmes will be served. 

In this connection, as regard- the 
working ofthe Ministry and the works done 
by the Ministry for the welfare of the 
workers I can also say that in 1985 the 
Payment of Bonus Act has also been 
amended and it has been amended twice, 
both for covering a larger number of 
employees under the Act and also for 
increasing the quantum of bonus payable to 
them. Previouslv employed getting wages 
upto Rs. 1600 per month were entitled to get 
bonus up to the maximum of Rs. 750, but 
now those getting wages up to Rs. 2500 per 
month are entitled to get bonus up to Rs. 
1600/-. In this connection, Sir, we should 
also not forget that it was the Government of 
Mrs. Gandhi alone that could grant bonus 
even  to the class  III and class IV 

employees  of   the  Central  Government, as 
a sequel to which so many State 
Governments have also granted bonus to 
their own employees     It is, however, to be 
noted that the bonus that is given to class III 
and class IV employees ofthe Government is 
for 18 days only in a year, whereas the mini-
mum bonus payable under the Payment of 
.Bonus Act is 8.33 per cent. So, I will say 
that if our Government has agreed to pay 
bonus and has decided to pay bonus to the 
Government employees, then the bonus 
payable to the Government employees must 
not be less than 8.33 per cent as provided in 
the Payment of Bonus Act. 

As I was saying we have done much to 
improve the conditions of workers, but still 
much has to be done. What needs to be done 
as early as possible is with regard to tlie 
children who are employed in various 
establishments. Seventeen million children 
are supposed to be employed, according to 
the Planning Commission, but the experts 
who know things, say that tbis number 
cannot be less than20 million—maybe it is 
more. So, so many children are employed in 
our country. And these children are badly 
exploited. These children work in match 
factories, in factories manufacturing 
firework, they work in the bidi industry, they 
work even in quarries, glass factories, bangle 
factories, at so many places. It is mostly 
children from the weaker sections of society 
who are forced to earn not only their 
livelihood but the livelihood of their parents 
and family members also because of their 
poverty, at a very tender age. They are emp-
loyed even in hazardous occupations. 

The last Indian Labour Conference that 
was held in November 1985 also took note 
of this and called for a complete ban on the 
employment of children. It is indeed very 
heartening that the Government of Indiabas 
launched a 14 crore rupee project for child 
welfare in match factories and fireworks 
factories, especially in the South-Another 28 
crore rupee project has been launched for the 
welfare of child- 
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factories, especially of Mirzapur and 
Bhadohi in Uttar Pradesh. Similar projects 
should in fact be launched in the slate 
industry, in the bidi industry, in the glass 
industry and in the zari industry. Just two or 
three days back, I saw in newspapers that 
even the UP Government had decided to 
have a similar project for the welfare of child 
labour in glass factories and bangle factories 
in ferozabad. As I understand it, Government 
are reviewing labour laws in this connection 
and I hope that something more will be done 
to ensure better working and living 
conditions for our children. 

As in the case of our children, in the 
case of women workers also a lot has 
yet to be done. The number of 
women workers in our country 
comes to about 30 million or even 
more. These women labourers are 
engaged mostly in building works. 
Throughout      t] length      and 
breadth of the country you will find women 
carrying bricks and mortar on theirheads. 
For women workers, implementation of 
minimum wages has to be ensured at all 
costs and all those who do not pay them at 
least the minimum wages must be punished 
severely and in an exemplary fashion. 

Now, Sir, as I was saying a little before this 
discussion and yesterdav also I had drawn the 
attention of this House to the fact that all the 
pharmacists  in  the  hospitals  of   Uttar 
Pradesh are on strike for   about a month now.    
They arc not working in the hospitals and it 
has been often published in  the  U.P.  
newspapers recently that so many patients 
have died here and so many patients have died 
there be cause the pharmacists are on strike.   
Why are they on strike? They are on strike 
demanding the implementation of last year's 
agreement. The Minister concerned or tho 
employers who enter into an agreement, do 
not honour the agreement, and what happens 
is th at the employees or the workers have to 
go on strike again for having that earlier 
agreement implemented. 

SHRI NIRMAL CHATTERJEE 
(West Bengal): Are you referring to the coal 
strike ? 

SHRI  P. N.  SUKUL: Similarly, Sir, on the 
gtb April there was a strike ofthe coal miners 
numbering about 7 lakhs in the country.   They 
had an 1 i-point charter of demands, and one 
ofthe demands was a very important demand 
related to an earlier agreement entered into 
with them by the Coal India Limited.    It 
means the Coal  India Limited also failed   to 
honour its own commitment to  the workers 
and fcrced the workers to go on strike and 
caused a loss of production, resulting in a loss 
in the national income. Be cause of this one-
day strike by the coal miners, the loss of 
production amounted to 4.75 lakh tonnes, 
equivalent to about Rs.  io crores. So, Sir, what 
I was, in fact, suggesting is that the employers 
wi f Her they are the public   sector   
undertakings or they are the State 
Governments or they are the Ce ntral G ove 
rnme nt, they must honour their commitment 
and must try to implement the agreement 
entered into with workers as early as possible 
so that the workers do not have to go on strike 
unnecessarily. 

As I was saying, Sir, there is no doubt 
about the fact that it is mainly because of our 
population and our poverty that we have not 
yet been able to give a living wage to our 
workers as contemplated in article 43 ofthe 
Constitution. But it is also a fact, Sir, that 
our Government, as I have just now 
enumerated a few things, has done much to 
serve the working people, toiling masses, 
and it is also doing its very best to create job 
opportunities for our workers. 

No doubt, the position of unemployment is 
very serious in our country. I remember, on 
the 25th of February this year, in reply to a 
question by our friend from that side, 
comrade Sukomal Sen, the Minister himself 
who is sitting here, furnished the information 
that as on 3istdccember, 1985, 
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262.69 lakhs of people were unemployed as 
per the registers maintained by different 
employment exchanges in the country.   Out 
of these   262.69 iakhs,  218.22 lakhs were 
men and 44.47 lakhs were women.   And the 
educated unemployed are also of a staggering 
size.    Sir, the figures furnished by the 
Minister tell us that as on 30th June, 1985, 
132 lakh people who  were unemployed were 
either matriculates or more than matriculates, 
intermediates, BA,  MA, and more than 112 
lakh people were uneducated.    On the 31st 
of December, 1985, Sir, in West Bengal 
alone 3.95 million people were register: d 
unemployed.    That is in one small State... 

SHRI DIPEN GHOSH (West Bengal): 
Thanks to your economics. 

SHRI P.N. SUKUL: . .Two thousand 
doctors and about 1,500 engineers are 
reported to be unemployed in West Bengal. 
And if the Marxist Government, as it exists 
in West Bengal, cannot, meet tbe situation 
squarely, naturally for our Government it is 
a little more difficult. 

SHRI DIPEN GHOSH: You are not 
giving new statistics. We are disclosing it 
from the West Bengal State Government. 
And you tell the public there that this is the 
result.. 

SHRI P.N. SUKUL: I am quoting your 
own figures and I am holding you by your 
horns. 

In Delhi there are five lakh registered 
unemployed out of which four lakhs are 
non-ma trie and one lakh are matric or 
intermediate or graduate or post-graduate. 
The Delhi Administration has formed a 
society for self-employment and has 
provided Rs. 50 Iakhs for the purpose. It is 
no doubt a very good scheme. Similar se? 
emes should, in fact, be launched elscwhese 
also for providing employment to the 
educated unemployed. 

SHRI K. MOHANAN: You men-I    tion 
about Kerala also where there are 20 lakh 
registered unemployed. 

SHRI P.N. SUKUL: Somehow I do not 
have the exact figures about Kerala. But I 
know one thing in the case of Kerala. It has 
got the b ighest minimum wage in the 
countiy. 

SHRI K. MOHANAN: It is because of 
the organised labour movement there. 

SHRI P.N. SUKUL: Rs. 26 per 
day perhaps is the minimum wage for 
agricultural labour there. 

So, I was saying unemployment is a 
curse to our countiy and to our people. That 
is why the Seventh Plan aims at creating 
more job opportunities for tbe people as 
compared to the growth in the number of 
people by 1990. This is given in the 
Seventh Plan. Our Government is alive to 
the situation and is trying to solve the 
problem in a big way. At least by 1990 we 
will be in a position" not only to reduce the 
number of people beiow the poverty line, 
but will also provide adequate employment 
to our people. 

As I was saying it is the educated 
unemployed in the country who may create 
serious problems for the country, because 
the amount of frustration that they suffer 
from is much more than that of those who 
are not educated. The Chairman of the 
Planning Commission Shri Manmohan 
Singh.. 

SHRI NIRMAL CHATTERJEE: He is 
not Chairman. The Prime Minister is 
Chairman. 

SHRI P.N. SUKUL: I am sorry, he is 
Deputy Chairman of the Planning 
Commission. 

While addressing the valedictory 
session of the All India Management 
Association on 7th February, 1986, he has 
reportedly said that the rising pool  of 
educated  unemployed 



 

[Shri P. N. Sukul] can cause disruption in 
the socioeconomic process of the country. 
Therefore, we have to be very vigilant on this 
front and the Government must ensure that 
the the jobs for the educated unemployed ave 
also created adequately and as early as   
possible. 

SHRI NIRMAL CHATTERJEE 
That is why you are delinking jobs from the 
degrees. 

SHRI P.N. SUKUL : We should be 
patient Mr. Chatterjee. I was just going to 
say that. 

MR. DEPUTY CHAIRMAN Please 
donot interrupt I think your party is having 
the next chance. 

SHRI P.N. SUKUL : The Government's   
intention   to   delink jobs degrees is a very 
good step and that can solve the problem iu a 
big way. But the present problem has also to 
to be solved. This delinking has no yet been 
done. It is still being discussed and is in a 
formative stage. When it comes before us for 
a discussion we will see how it isto be done 
But  certainly  this    problem   cannot be 
solved by having a ban on recrut-ement. This 
problem cannot be solved by having a ban on 
the creation of new-posts. As we know our 
Union Government is already having a ban   
on creation of new posts. That   is    why I 
request our Government - as I said yesterday 
- that this ban should be removed in the  best 
intersst of all concerned,   especially those 
who are unemployed    and   educated     
unemployed. 

[The Vice-Chairman   (Shri Pawan     
Kumar   Bansal]   in   the 
chair] As regards other workers who are 
employed, it may be mentioned that casual 
workers get Rs 8 or io per day. That is almost 
one-third of the wages of the regular workers 
resulting in thier exploitation. This 
exploitation must be stopped by the 
Government as early as possible. In the 
handloom sector and in the sugarcane 
industries in Eastern U.P. more than 90 per 
cent of the people who 

have been working for y<ja are still 
continuing as casual labourers. So far they 
have not been regularised. Tiiis is not good. 
This kind of exploitation should be done 
away with as early as possible. Simlarly, the 
exploitation of those who are working in 
hotels - as you were saying in our houses - 
should be stopped forthwith. A need-based 
minimum wage has to be provided to aU 
such workers. I feel that better living 
conditions have to be. created for all these 
wbrlers. our workers should have all the 
basic amenities and facilities. (Time belt 
rings) 

THE VICE-CHARIMAN (SHRI 
PAWAN KUMAR BANSAL) : Please 
conclude. 

SHRI P.N. SUKUL : Occupation 
hazards will have to be removed. Now, Sir I 
am coming to my few suggestions . 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL) -.Please be 
brief. 

SHRI P.N. SUKUL, : I will take only 
two minutes. My few suggestions are :(i) 
need-based minimum wage should be fixed 
for all workers including the Government 
employees and especially the childern and 
women; (ii) a national formula of dearnes 
allowance should be evolved and (iii) bonus 
should be paid to all workers at the rate of 
8.33 per cent per annum. 

Now, I suggest a few more points which 
may not find favour with a few leaders of the 
working people. But I am ofthe opinion that 
the multiplicity of unions, must go. In fact 
because of the political parties that the 
working force in our countiy has been 
divided. (Time bell rings) This provision 
must go. They must be properly represented 
and their grievances should be redressed. 
That is why at the most two unions should be 
allowed in every industry. 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL): Pleaser 
conclude now. 

299 Discussion on the        [ RAJYA SABHA ]      Ministry oj Labour      300 
working oj the 



 

SHRI P.N. SUKUL : I am con-chiding, Sir. 

SHRI NIRMAL CHATTERJEE : 
Would it be a step forward if you have 
recognition on the basis of the ballot ? 

SHRI RN.   SUKUL ..That can be decided 
between  parties  concerned, in fact, the 
multiplicity of nui-ons is harming the interest 
o* the workers. I am also of the opinion that 
the leadership  of workers  must  emerge from 
amongst the workers.. The political workers 
should not become lead-ders of the working 
people, the industrial workers. Only those, 
who are working   among   the workers   
should be the leaders. Hired leadership will 
not do. It has done more harm than goo^l, 
Where nature of work is permanent, no 
contract labour should be allowed because 
there is exploitation by way of contract labour 
also. 

THE VICE CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL) : Please 
conclude. 

SHRI P.N.SUKUL : A separate mechanism 
should  be  evolved    for speedy disposal of 
labour disputes and in fact, a comprehensive 
law should be brought about by our 
Government in this  connection.   Workers  
provident fund should be promptly   deposited 
and accounted for.   I  have    figures but   
there   is   no   time.   Otherwise, I would have 
told you   how   much bungling has been there 
is respect of provident fund of the workers and 
in the end, I will say that as regards  the 
organised sector, espacially the government 
employees, the facility of J.CM, should be 
extended to those working in supervisory  
capacities and  getting pay  in scales going 
beyond Rs 575/-per month and also to 
employees of Union   Territories. It   has   not   
yet been extended to them and the facility of J. 
C. M. should aslo be  extended to the police 
personnel because   they have also grievances 
and some machinery    must be there to tackle 
their grievances. 

Sir, with these Avoids, I entirely support 
thestar.d ofthe Government the functioning 
ofthe Labour Ministry with regard to 
amenities, facilities and other things to be 
provided tO our workers and although , we 
have not yet been able to provide them with 
all that is required still our Govnrnment has 
marie rapid strides in this direction and I 
have all that is left to be done as early as 
Possible. Thank you. 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL) : Before I 
call upon the next speaker, I would request 
that all the speakers speaking after this may 
plesase confine themselves to the time limit 
prescribed for different party groups. 

SHRI NIRMAL CHATTERJEE Sir,   
what is the limit prescribed ? 

THE VICE CHAIRMAIN (SHRI 
PAWAN KUM ARBANSAL): 
For Congress Party, it is two and a half 
hours but quite a few speakers have to   
speak. 

SHRI NIRMAL CHATTERJEE: 
He has  taken   more time. 

THE VICE-CHAIRMAN : (SHRI 
PAWAN KUMAR BANSAL) : Well, other 
party speakers will take less time. Now, 
Mr.T.S. Gurung, his maiden speech. 

SHRI  T.   S.  GURUNG  (West Bengal)   
: Mr. Vice-Chairman, Sir, I thank you Very 
much for the time given to me or for the 
opportunity given to me to discuss the 
functioning ofthe Labour Ministry. My 
esteemed friend from the other side,Mr. P, 
N. Sukul, during the course of his speech, 
wanted to mention late Prime Minister 
Jawaharlal Nehru   as   well  as Mrs. Indira 
Gandhi as born socialists but he utterly 
forgot to mention whether the present Prime 
Minister himself is a born socialist or not. 
But in this context under the i-egime ofthe 
born socialist, the atrocities and onslaught 
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whicii were hurled upon the working 
classes, I want to cite certain glaring 
examples in today's context. Here come my 
statement. 

Going back on agreements has become 
a practice with the Government of India. 
Agreement on Goal has not been 
implemented for which there was one day 
strike in coal industry on 9th Aprilio,86. 
Now port and dock workers have also 
threatened to go oi1 strike . The Labour 
Minister is not able to intervene in case of 
going back on agreement or non-
implementation of the agreement referred to 
earlier. For example the then Labour 
Minister made an agreement in 1973 for io 
hours maximum duty to rmining staff. This 
has not been implemented by the Railways. 
On the other hand a circular is issued on 3rd 
April 1981 takes the running staff back to 
those black days when there was no limit of 
total duty at a stretch. It must, however, be 
noted that according to the International 
Labour Organisation Convention No. 1 
which the Govem-ment of India has ratified, 
the total number of hours of work of any In-
dustrial worker as to be fixed to by the 
Governmet. The Government cf India has 
ratified the ILO convention No. 1 in 1921 
but till this date, it hasnot intimated the ILO 
as to the number of maximum duty hours for 
all workers. ThelLOhasbeenfumished 
untruths and half-truths about this. The 
Government of India has not even 
implemented eight hours working day for all 
industrial workers and all wage-earners in 
India,although ioo years have passed after 
the May Day Chicago bloodbath. Would you 
now announce during the budget session that 
the Government of India would accept eight-
hours working day for all workers including 
the running staff in the Railways, motor 
vehicles workers, inland transport workers 
and workers under the shops and 
Establishments Act and workers under the 
Plantation Labour Act, 

who have to perform more than eight hours 
duty every day now? Secondly, would you 
now announce as to whether the 
Government would ratify the ILO 
Convention for 40 hours working week? 

The Labour Ministry hasbecome a non-
functioning Ministry. It has not been able to 
implement the Minimum Wages Act as far 
as the stone quarries are concerned. It has 
not been able to intervene in cases of non-
implementation of the Minimum Wages Act 
for agricultural labour. 

The situation in Bihar has become very 
serious as the law and order question has 
become involved. Anybody demanding 
minimum wages are being beaten by the 
landlord classes. The question was raised in 
the Standing Committee on Rural 
Unorganised Labour. But no action was 
taken. 

The Government has not been able to 
fix any criteria under the Minimum wages 
act. In 1957 the Indian Labour Conference 
had fixed a need based minimum wage 
norm but the Government immediately 
refused to implement it in the case of 
Government employees. Since then no step 
has been taken to implement it. 

The Labour Ministry has not prosecuted 
the owners who have not deposited P.F. and 
E. S. I. money. Those who have not 
collected and hence not deposited would 
face civil action but those who after 
collecting money from tlie workers, have not 
deposited the same, are due to be prosecuted 
for criminal breach of trust as all of them 
happen to be agents ofthe Government. 

The Government has not been able to 
force implementaion of the Safety laws. 
Even after the Bhopal disaster, there were 
many gas leaks and many people have died. 



 

The Government had arpointe Rural 
Organisers in different blocks. How the Rural 
people are organised and whether in those 
blocks, the Minimum Wages Act, etc. have 
been implemented or not, there is no mention 
in the budget. 

As far as brick-kiln workers are 
concerned, unanimously a report of the 
tripartite study group was handed over to the 
Government nearly two years back, but no 
action has been taken to enact the law. 

Although  the  question  of equal pay   is   
accepted   in   the   Contract Labour   
(Regulation  and  Abolition) Act and Rules, 
the Government and the  public   sector   
undertakings   are diverting work of a 
perennial nature to contract labour in violation 
of the Act and refuge to pay the contract 
labour equal wages.   This is particularly 
pronounced in N.  P.    G.    C, N. B. G. G. 
and all construction companies,  all public 
sector  companies and departmentally run 
undertakings, in the case of Posts   and 
Telegraphs the situation is horrible as the  
extra-departmental people are being paid a 
pittance on the basis of hourly rate. It is really 
ironical that a person who works five hours a 
day and is not given daily complete eight-
hours duty is only paid a pittance   as   wages. 
Inability of the Government to offer full days 
work    for these persons is being put on the 
shoulders of these shoulders  of these    
workers.     This is   patently   unfair   labour   
practice as none is expected to work for eight 
hours again after five   hours   work. Where is 
another employer to give him three hours 
work  every day. 

Now the Government has brought an 
amendment to the Contract Labour 
(Regulation and Abolition Act), which says 
that the    Central   Government 
would become the appropiate Government' 
in all Central public sector 
undertakings.   Beacause the contract 

labour are now being organised and because 
two Left Front Government in West Bengal 
and Tripura are helping the labour to get 
their dues, the Government has taken 
recourse to this method. 

As far as its attitude   towords the Trade  
Union   Centres  is  concerned the Labour 
Ministry is acting as   a front for the    I. N. T. 
U. C.     For example,   it has   gone   ahead   
with implementing some recommendation 
made by a Tripartite Conference held in    
September      1982      which    was attended by 
only INTUC and NLO which the papers 
described as one and a half   Central Trade 
Union Organisations.   Acting on that basis and 
unilaterally   imposing   certain   verification 
procedures to which objection was  raised  by  
the  entire  organised trade union movement 
including the officials,   the   Labour   Ministry   
has excluded certain central trade union 
organisations like AITUC, CITU, who have a 
long record of service to the labour of the 
country.   Their membership was artificially 
reduced simply because   they   refused   to   
follow the faulty     verification     procedure. 
Since then a new excise has been under taken   
for  modification   of the  verification 
procedure which the Labour Minstry has 
termed as a   refinement. But since May 1985 
the Chief Labour Commissionr has   not called 
a single meeting of this committee, although it 
is understood that the trade union organisations  
have  almost  come   to a final stage when 
unanimous recommendation could be given. It 
is clear that trade union organisation, parti-
cularly the INTUC, is delaying handing over of 
a unanimous recommendation to the 
Government and the Labour Ministry agrees 
with it. 

It is the same story in   Rajasthan Atomic 
Power Plant where a recognised trade Union 
has lost    its registration   number   for   non-
sub mission of accounts for several years.    
But on continued to enjoy recognisation 
simply because it is affiliated to   the INTUC 
Although the union affiliated to CITU the 
Rajasthan Anushakti Karmachari Union, had 
asked for verification und 
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the Code of discipline, a decision is being delayed 
only to allow the INUTC Union, which has in the 
meanwhile not been able to become eligible for 
even competing for verification. This partisan 
attitude in favour of INTUC has made the Labour 
Ministry a front for this organisation. 

It   is   unfotunate   that,   although the entire 
labour force, including the INTUC, had asked for 
reconsideration and   reapeal   of article   310(1)   
and Article 311(2)   (a),  (b)  and (c) the Labour 
Ministry refused to even record the   demand   of 
the   labour   in   the proceedings    of    the   
Twentyeighth Indian   Labour   Conference.       
This has been done only on arbitrary Powers under 
which more than    1100 railway workers have 
been removed from service without any 
opportunity of self-defence.    It is true that some 
organisations   of   railwaymen     who claim to 
represent   railwaymen   and are   recognised,   
have   accepted   the guidelines issued by the 
Government. But openly they also ask for repeal-
ing the  clauses.    The overwhelming majority of 
the   central Government employees are opposed 
to these clauses. More than 5 million State 
Government employees stuck work on  26th 
February,   1986   on   the   demand of repeal of 
these clauses of the Cons-itution. 

To sum up the situation one can say can that 
the Labour Ministry which is unable to do 
anything for the labour is, however, acting as an 
instrument for taking away the rights of the 
labour and helps its exploitation. In such a 
situation I hajve no other alternative but to 
suggest that it is better the Labour ministry 
resigns forthwith. 
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SHRI        VIJAY MOHAN REDDY        
(Andhra Pradesh)     : Mr   Vice-
Chairman, Sir, this time 
-ofthe day... 

PROF.      C.     LAKSHMANNA 
(Andhra Pradesh)  :  It is his maiden speech, 
Sir. 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL) : Maiden 
speech I am sorry I did not have a note to 
that effect here.. 

 SHRI      VIJAY MOHAN 
REDDY : This time of the day the 
Government     can  sleep,     but the 
nation  is not sleeping-   Today we 
did not have newspapers.   This the 
Government      must       understand. 
And the helplessness which has been 
expressed      today      morning   that 
they are not able to enforce workers' 
participation  in industry, in private 
sector, after 35 years of continuous 
rule,  is something    which  we  are 
not prepared to hear.    The Direc 
tive Principles require you to make 
laws.     If you  cannot make  laws, 
I think it is better that, as my friend 
suggested,    seriously    think     over 
his suggestion     Have you tried to 
live up to what you are singing— 
Socialism   ?   Fifty   per cent of the 
people are below the poverty line, 
you yourself are agreeing-    Ninety 
per cent ofthe peasantry are leading 
a  miserable   life,     struggling     for 
existence.     The     artisans are not 
having     employment.    Is   this tlie 
situation for which we have fought 
for ?     Is this tbe situation when 
after 38 years we wih have to face 
our own people and try to t< ll them 
that we are not in a position to 
enforce laws ? v 

I want to mention especially that it had 
taken 14 years to convence the 28th Session 
of the Indian Labour Conference which was 
held on the 25th and 26th November 1985. 
Why 14 years for calling a Conference 
whose conclusions are going to guide the 
nation ? Why have you taken 14 years ? This 
is the interest which this Government has got 
for labour and labour welfare. It should be 
under stoodstraight. 

Sir, I want to mention that there are one 
lakh of sick industries today throwing 
millions of workers out of employment. It is 
reported in the press and it is a fact also. 
India has become a veritable hospital for 
sick industries. According to the Reserve 
Bank statistics, 80 per cent of industrial 
sickness is attributable to internal factors 
like mismanagement and corruption. 
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5 to 6 thousand crores    of   bank funds are 
locked up in this sickness. But the   
Government  has failed to check this malady 
because it hesitates to take any stringent 
measures against the  erring     managements. 
In this   connection,    I may be permitted  to  
mention that if a poor peasant  reeling     
under     drought cannot pay an instalment    
of   the famous loan melas of the other side, 
the most of pump sets are taken away and his 
property   attached.   Is this social  justice ?   
Is this equality   of opportunity ?    People 
who defraud crores   and   crores   of   rupees   
are allowed to go scot free and a poor 
peasant,    is not allowed to run his 
agricultural   operation, simply   be-becausc 
he cannot pay one instalment.^ He is 
harassed.   This is the state  of affairs of your 
administration.      It is better that you 
understand how you are ruling this country.    
This Government wants us to believe that 
problems could be sorted   out witli loans 
from the world Bank and IMF and that our 
solvency is high" with the  loaning     
agencies,     that    the multi-nationsals of the     
developed countries    are sharing their    
technical know how   with  our   indus-
trialists.    According    to reasonable 
estimates,     there     are   30,000   to 40,000 
crores of black money    circulating.   Every 
year, there is 3000 to  4000   crores  of 
deficit-financing and the country is asked to 
believe that    inflationary    trends are well 
under control and    the prices are also under 
control.     Everyday the prices are   
increasing.   That is why nobody can stop the 
poor, Daridra Narayan coming    out and 
agitating for his rights. 

Sir, I place these facts before the House. 
The Government should immediately declare 
secret ballot, don't hide behind any trade 
union, declare secret ballot as the only 
method to decide the recognition of a trade 
union and the bargaining agent. Why do you 
hesitate to declare that ? And one union one   
industry    principle    should be 

implemented.    There    should   be 
workers'participation in the management   of 
industiries.—private, public or 
cooperative—at all levels and tru workers   
representatives   should   be elected by secret 
ballot. There is the 43 (A) amendment about 
which our friend has already spoken. It 
should give you the capacity to make a law 
on this in the interest ofthe working force 
ofthe country, who is the creator of real 
wealth of the country.   You should   enact   
a       comprehensive legislation   to protect   
the interests of the workers in the    
agricultural sector.    You should enact a 
comprehensive     legislation  for workers in 
the unorganise d se ctor like   weavers, 
artisans, construction workers bidi   workers, 
etc.   to protect their interests   and to create 
an   efficient machinery.     The     
implementation is so weak. These issues 
have   come up several   times.    Even now   
the workers who are working day and night 
are made to  suffer   land are beaten   by  
goondas.   And  if they try to revolt, they're 
even murdered. 

My next suggestion is that you provide 
adequate, finance for the implementation of 
the welfare programmes. The Central 
Government must take it as a duty to 
provide the finance. Do not merely depend 
on the workers' contributions. Workers are 
contributing every hour of their active life. 
Now it is the duty ofthe Central Government 
to come with the welfare schemes with its 
own funds rather than depend on the 
workers' contribution alone. 

You see that each worker owns his own 
house by the time he retires and provide 
him with pension. Who else is fit to receive 
a pension rather than the worker who has 
worked all through, his active life to create 
the wealth for the country's prosperity ? 
Give proper attention, to the safety 
measures. At least, after the Bhopal tragedy, 
let us be strict and punish the erring 
persons. Take proper care of the working 
conditions and the health of the workers, 
and ensure the 8 hour a 
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day as has been stated by our friend, and 
also the ambitious scj?eme when we can 
have 40-hours of work in a week where the 
worker can contribute his best and also at 
the same time enjoy with freedom his 
leisure time. Give statutory effect to all the 
tripartite agreements. The Government 
should not go back on any agreement. It is 
not in keeping with the tradition of 
governance at all if the Government goes 
back on an agreement. Pass an enactment 
immediately to prevent big and small 
industrialists eating up the workers' 
contribution, to the ESI and the provident 
fund which is happening every day in every 
sector, small or big. Consult the trade unions 
on all the points of reference before 
announcing the wage boards. Do not 
announce a wage board only as a lip service 
But let us announce wage boards after a 
thorough discussion with the trade unions 
on the terms of reference of an agreement so 
that the wage board's decisions can be 
statutory andean be binding. 

Sir, enforce an effective public 
distribution system. Without an effective 
public distribution system, you cannot run 
the economy of this country because the 
essential commodities should reach every 
citizen of this country. Anditisthe duty of 
the Government to see that the essential 
commodities reach every person at the 
correct price. In this connection, Sir, I 
request you to appreciate the Rs. 2 a KG 
rice programme of the Government of 
Andhra Pradesh. At a huge expenditure, the 
Government of Andhra Pradesh is giving 
this benefit to all the working force of 
Andhr;'. Pradesh, thereby assuring two 
square meals a day. The Government of 
Andhra Pradesh is implementing the 
pension scheme for agricultural labourers. It 
is also supplying cloth to the working 
masses at 50 per cent subsidised rates. 
These are the good things which tlie Andhra 
Pradesh Government is doing.   You please   
appreciate diat 

rather than trying to pass unnecessary 
remarks about a State where the people have 
already Voted yon out, I request the Central 
Government through you, Sir, to protect—I 
do not want to say 'protect' but say do not 
undermine the existence of the public sector 
which is the basic foundation af our 
economic policy. I should have been 
expected to tell you to protect the public 
sector. But that stage is not there. Do not 
undermine its existence. 

SHRI     DEPEN      GHOSH   : 
Say 'do not scuttle the public sector'. 

SHRI VIJAY MOHAN REDDY: Do not 
scuttle the   public     sector through a policy 
of denigrating publi c sector   by giving   
more   encouragement to the private     sector,   
and allowing the   penetration   of multi-
nationals in the   management of the public 
sectorin the name of impor ting advanced 
technology.   In an   interview    the    Prime    
Minister     said that we must take a hard 
look,   not necessarily on closing down the 
plants but  making them pay,     at    least, 
break even by being tough.     What is going 
to be the consequence   of this   ?   As a result 
of this   policy  a large number of public 
sector    units are     without     orders    from    
the Government    agencies   itself, while they 
arc signing those contracts with foreign    
companies,   This is   being talked  about 
every day.     If    this policy is not radically 
changed,   Sir, the public sector concerns will  
close down. Today they are working only 
with fifty per cent capacity. Tomorrow they  
are going   to  close;    down and you are 
going to face a     dangerous situation where 
the entire   working class of the public sector 
units    will revolt and put a stop to  the 
activities of your   Government.   That is 
why, Sir, I want to state that the interests of 
the workers of the  public   sector who are the 
backbone of the  entire fabric of our 
economy,    should    be protected.   About 
the public  sector I want to suggest    one 
more thing. At least present a joint budget  
for all the public sector     undertakings like 
the railway budget,    so   that Parliament is 
given  an  opportunity 
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to discuss the question of resources 
generated by the pubic sector and their 
utilisation for further development of the 
public sector, and not to be appropriated by 
the private sector as is happening today. 

Sir, private sector representatives should 
not be brought in the management of public 
sector undertakings. This    should not    
happen.     This principle     should also be 
applied to nationalised banks.     If you have 
big tycoons as the   directors of nationalised 
banks, how can you expect the common man 
to get the   benefit out of these banks.     You    
please think about this also.   Then,     Sir, all 
the   nationalised   banks   should be audited    
by   the    Comptroller and    Auditor      
General      so that Parliament    could discuss 
the functioning of the nationalised banks. 
This is a very importaut    suggestion that I 
am trying to put forth because we are trying 
that to tell the   people that we have 
nationalised the banks and that  we  are    
standing by   the people. As long as the 
accounts of the nationalised banks do not  
come up before     Parliament,   and  are    not 
guided by the principles    that    are laid 
down by Parliament,    it is very difficult   for 
us to run the economy of the  country on  a  
real   popular basis. 

Then, Sir, about unemployment there are 
26 million on the employment registers, and 
half of them arc educated unemployed. In 
our country where fifty per cent are below 
the poverty line, it is very difficult to 
estimate the number of unemployed, because 
there are millions and millions who are half 
employed, who are not even able to reach the 
employment exchanges, and who are realiy 
waiting for the Government to take up huge 
schemes and make a national endeavour so 
that all people are employed in the nation 
building activities which can Ije done only if 
tlie Government is  bent upon putting into    
practice 

the basic tenets ofthe Constitution, that is 
socialism, the tenets of the Constitution 
which clearly enunciate that the State shall 
in particular, strive to minimise the in-
equalities of income and endeavour to 
eliminate inequalites in status, facilities and 
opportunities, not only amongst individuals 
but also among groups of people residing in 
different areas or engaged in different 
vocations. That the ownership and control 
of material resources ofthe community are 
so distributed as best as to subserve the 
common good. That the operation of the 
economic system does not result in 
concentration of wealth and means of 
production to the common-detriment. What 
has happened to these Directive Principles ? 
I ask the Government, the lawmakers. Yo,ur 
guidelines are different. You are allowing 
people to go scotfree and you have been 
feeding them. Today they have come giants 
and you plead your inability that they are 
not listening to you, that they are not 
coming into your discipline. 

We   have   to  honestly   practice 
what we  preach.   Only then  can 
there be a Government which can 
really   serve   the   interests   of   the 
common   man.   In   the   words   of 
Supreme Court's,"It is not only the 
shareholders who have supplied capi 
tal, who are interested in the enter 
prise which is being run by a  com 
pany,   but the workers who supply 
labour,    are    also,     if     not more, 
interested because what is produced 
by the enterprise    is the result of 
labour   as  well   as   capital.    While 
the shareholders invest only a part of 
their money, the workers invest their 
sweat and toil, in fact their life itself. 
The workers have, therefore, a special 
place in a socialist pattern of society. 
They are not mere vendors of  toil, 
they are not a marketable commodity 
to   be   purchased   by   the     owners 
of capital,   They  are  producers of 
wealth as much as capital, nay very 
much   more.    In  view  of the   Pre 
amble, Directive Pricnciples 
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Policy and particularly the introduction of 
Article 43-A, it is idle to contend that the 
workers have no voice in the determination 
of the policies of industires." 

Sir, let us think that we can manage the 
country's economy by big words, by trying to 
imbibe ideas from the West where the mono-
poly capitalism which has settled down there 
as State capitalism, is throwing the burdens 
of the entire crisis in the capitalist system on 
the common people and is getting removed 
from the people. Do not follow that path; do 
not get antagonised with the common 
millions; do not run away from the issues. 
That is why, Sir, through you, I request the 
Government to have faith in the working 
masses of the country. Stop the dependence 
on loans, and on the developed countries who 
want to shift their burdens on our shoulders. 
Build a self-reliant economy. Follow the 
tenets laid down in the Directive Principles of 
the Constitution. Take action to prevent the 
vast disparities in wealth. See that the pro-
ductive forces serve the interests of the Vast 
majority of the people and not to the profit of 
the few as it is done today and is the cause of 
misery to the millions. It is already 
enunciated that we are a socialist republic . 
At least do the minimumjustice to this high 
ideal and also know that history is a cruel 
task master and it would not forgive anybody.   
Thank you. 

SHRI NIRMAL CHATTERJEE : 
Today, two maiden speeches have been 
made. On behalf of the House, we should 
congratulate the speakers for their patience, 
form and logic that they have contributed. 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL) : We all join 
in your sentiments. 
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"In order to overcome the difficulties in 
tlie Transport Section owing to the 
shortage of Drivers, the Director, Central 
Fuel Research Institute on the 
recommendation    of a Committee 
constituted 
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for the purpose has been pleased 
to  appaove  of the  appointment 
ofthe following persons on   daily 
s as shown against each." 

 

 
To meet the immediate requirement 

of ar. occassional nature, the Director, 
Central Fuel Research Institute has, as 
an interim measure, accorded approval 
to the engagement of Shri Rabindra Kr. 
Roy as daily wae Driver after being duly 
sponsored by the local Employment 
Exchange @ Rs. 20/- per diem for a 
period of 30 working days w.e.f. 7-10-
85. 

Services of such daily wage 
worker shall be dispensed with as soon 
as the work is over. 

There will be no liability on the 
part of the -GFRI/GSIR to absorb such 
daily wage worker against any regular 
post. 

The persons who are unable to 
meet the requirements of work will 1)3 
laid off with a day's notice and he in 
turn shall give 3 days' noticeforhis 
inability to continue. 

He is requested to report to 
officer-in-charge, Transport Section,   
GFRI,   if invited." 

 8 . 9 . 1 9 8 5  
Engagement of daily wage Driver. 

 

"This is to certify that Shri 
Rabindra Kumar Roy has been engaged 
as   dailywage    Driver 
iu this Institute w.e.f. 1-1-1985. 
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STATEMENT BY MINISTER AIDS   
DISEASE       IN    THE COUNTRY 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL) : The 
Minister of Health and Family Welfare   
will   make   a   statement    now. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIMATI    
MOHSINA   KIDWAI)    : 

Mr. Vice-Chairman, Sir, the House would 
not be aware that we had earlier informed 
the House in response to a question from a 
Member that no authentic case of AIDS had 
so far been reported from our Country. Tlie 
nation- wide surveillance studies for AIDS 
disease and AIDS virus infection initiated by 
the Indian Council of Medical Research has 
revealed that while it is still true that 
authentic cases of AIDS diseases have not 
yet been found in India, evidence has just 
now ben obtained of the presence of AIDS 
virus infection on in 6 females in Tamil 
Nadu who have been known to have 
promiscuous heterosexual behaviour. The 
situation is under close and constant 
surveillance. The Indian. Council of Medical 
Research has already established AIDS Sur-
veillance Centres in 7 places in country—
Pune, Vellore, New Delhi, Delhi, 
Srinagar,Madras and Calcutta. The number 
of Surveillance Centres is proposed to be 
immediately increased to cover all parts of 
the country adequately, eventually leading to 
the establishment of one centre in each state. 
A separate cell is being established in the 
Directorate General of Health Services 
which will work in close liaison with a Cell 
in the ICMR which is already functioning. 
An intensive educational campaign about 
the nature of AIDS infection, how it is 
transmitted and what measures should be 
taken to prevent the spread of infection is 
being mounted. The medical profession in 
the conntry both in public and private sector 
is being mobilised along with the public 
through a nation-wide educational 
campaigns. Scientific institutions have been 
identified and are already engaged in work 
leading to the identification of the virus in 
precise terms, its relationship to related 
AIDS viruses prevalent in other parts of the 
world. Tlie required number of test kits are 
being made available to tlie Surveillance  
Centres.   At  the  same 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL) : Please 
conclude. 


